
IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL 

HYDERABAD BENCH 	AT HYDERABAD 

QA 1/93, 

Sulln 

Vs, 
6 

1. The Sub-Divisional Officer, 
Telecomp 
Khammam-Sb7-0763-0  

2, The Telecom District Enginear g  
Khammam-507 050; 

j; :.The  C 
' 
hisf General Manager g  

Telecommunications. A.P., Hyd-1, 

4. The Chairman, Telecom Commission, 
(Rep. Union of India), 
New Delhi-110 OOT. 

,,,.Respondents 

Counsel for the Applicant 
	

Shri C.Suryanarayana 

Dt. of Order*22-3-94, 

Applicant 

CORAM: 

 

THE HON'BLE SHRI A.B.GORTHI MEMBER (A) 

lk 
I- J 

 

**.**29 

I 



L 

2 

OA . 1 /93 

Judgerre 

( As per 	, Mr, A.B, Gorthi, Member (AdmLnistration) ) 

The alplicant is the son of Sri Sheik Mi I 
skin, who while. 

PA-Cjorkin~& Sub Inspector g Telegraphs, was "missing" from 

Z1-1-1981,. Eversince.~hks where abouts ua-pe hot known. The 

r 
matter was reported to the Police by the Sub Divisional officer 

T elecom, Khammam. Several complaints were lodged by the 

family members also with the police with a request to trace 

the missing person. Even to this date) the uftere abouts of 

Sheik-,Miskin are not known either to any of the officials or 

. .1to.any of the family members. The applicant's claim is for 

Tt is stated in the 
application that the applicant has to support a large family 

comprising his mother, three sisters and one brother. 	The 

case regarding grant of family pension figiis not yet been finalised 

4~ ineiar 

greqt financial stgess, it is urged that the respondents may 

take a kind and sympathetic view and give the applicant immedi-

ate appointment on compassionatLe grounds, 

2. 	We=4wwe*Weard learned counsel for,b6th the parties. 

a-,nuanAravana—Couns-el for the applicant has placed 
za 

- 
vft&-t Government of Indiai )Department 6*f'P&PW, ~~O.J.M,. No.-i/ jifil 

86-P&PW, dated 2,9.-8?-1986.. It provides for payment of retire- 

ment gratuity and family pension to the family in case an 

.. --- --~ 1-- P~" A nmrind of one year. 
The candition6stipulated for grant of the said benefits are 

as under 

The family must lodge a report with the concerned Police 

--1 -`:- - 	+-Hqi- the emolovee has not been 
traced after all efforts are made by the police; and 
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ii) An indemnity Bond should be taken from the nominee that , 

ts should be adjusted against payment due to the a ll paymen 

family in,~,ca&e-he:'appears an the scene and makes any claim 

d ON'appliesyonly to the grant of retirement 
3 	The a,foresai 

Tiatuity alnd family pension in case an 
official is found 

mis'si 	or more than one year. There is, however, no reason 

why the same analogy cannot be applied to the grant of com-

passionate appointment also. In the instant case admittedly' 

the fact that Sheik Miskin was missing was repoited to the 

pnlice soon after the occurrence and in any event in 1982 by 

'2,rariont~11_ himself. 
4. 	Learned counsel for 

- 
the 

the certificate dated IA-4-1992 issued.by the Sub-Inspector of 

Police, PS Khammam I Town, to iN 
the fact that regular complaints 

were being made on behalf of the family members of Sheik 

R~nm March, ligell and 

that inspite of passage of time his whereabouts are not known 

nor an -thing has been heard of him even as on today. A xerox 

copy of the certificate is taken on recor . d, 

5. 	The question of furnishing an in~'emnity bond in a case of 

~&­­ 	should not arise as it will be applicable an1y in 

the case of ~_5f payment ab retirement gruLux~y/-­'__' 

Learned counsel for the respondents has stated that in 

view of the prolonged absence of Sheik Miskin he was removed 

from service. 

--- :1~_ LLn_this__qpntext it is seen from a communication f rom the 
Telecom 

Reddy, District Sessions Judge g Khammamt that the question of 

revoking the order of removal so as to enable Smt. Hasmat Bibi 

(Wife of Sri Sheik Miskin) to claim family pensionary benefits 

is under cyonsideration of the Chief General Manager, Telecom, 
. A 

AP Circle, Hyderabad. The said communication was dated 

A/ 
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26-112-1990'. As more than three years have been elapsed 

ResPondent-3 is hereby directed to pass necessary orders in 

this reg~rd 	It may be stated-here that an employee canncit 

~~~ut

omatical ytremoved from service on account of prolonged 

( 	

I. 	
t-4 

abse4_ce 

i 

thout following the-procedure specified in the 

rele va n Disciplinary rules. 

a. 	In the aforesaid circumstances it will be just and 

proper if we dispose of this application with the following 

direction to the r6spondents 

a) 	The applicant will now make a fresh application to the 

Chief General Manager g ~eletommunicattons, AP, Hyderabad (R-3) 
I 

giving full facts of the case and also describing in detail 

his financial difficulties / respondibilities. 

b) 	Respondent-3 shall consider the case of the applicant 

for appointment on compassionate grounds on merits and with—

out further delay. 

91 	The OA is allowed accordingly without any orderl as to 

costs. 

A.B. Gqòri.) 
Member (A dnn.) 

Dated : March 22, 1994 
Dicrated ­­in the Open Court 	PV, Z46'N 

Deputy Registrar(J)CC 

To 
1 The Sub-Divisional Otticer, Telecom, Xhammam-3. 

2' k Tne Telecom Dist.Engineer, lQiammam-050. 

3, The Chief General manager, Telecommunications, A.P.Hyd-1. 
4. The Cnairman, Telecom Commission, Union of India, New Delhi-1 

a 

ip 

	 5, One copy to Mr.C*Suryanarayana, AOvocate, CAToHyd* 

One copy to Mr.N.v.Ramana, Addl.CGSC.CAT.14yd. 
One copy,to Library, CAT*Hyd. 

one spare copy, 

pVM 

A 	 A 
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Admit d and Interim Directi"'Jon'i 
Issue 

Allowed 

Disposed f with directions /e 	 % 	- 

c 

Dismisse s 

Dismi ss d as withdrawn. 

's 

Dismiss d for Default. 

Reject d./Ordered. 

No order as to costs 	-7 
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